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Judgement

Shivashankar Amarannavar, J

Learned counsel for the appellant is absent. There is no representation on the appellantÃ¢â‚¬â„¢s side. Learned

counsel for the appellant was also absent

on 19.12.2023, 29.01.2024 and 19.02.2024 On 19.02.2024, the Court has passed the following order;

Sri Srinivas.R, learned counsel for the appellant is absent.

Sri Mrutyunjaya.H, learned counsel representing Sri M.Parth, learned counsel for the respondent is present.

Due to absence of learned counsel for the appellant, the matter could not be proceeded.

This Court by order dated 29.01.2024, inspite of absence of learned counsel for the appellant, time was granted and the

matter was

adjourned. The matter is listed today. However, today also there is no representation inspite of giving such opportunity

to the learned

counsel for the appellant. One more opportunity is given as a last chance, failing which, further order will be passed.

List the matter after two weeks.Ã¢â‚¬â€‹

Considering the above aspects, it appears that the appellant is not interested in prosecuting the appeal. Hence, the

appeal is dismissed for non

prosecution.
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